IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH - II, CHENNAI

IA/1264/2020
in
CP(IB)/1017/2019

(filed under Section 60(5) Read With Rule 1i of The National Company
Law Tribunal Rules, 2016)

In the matter of M/s. Shree Amkika Sugars Limited

Jain Irrigation System Limited

Having its Registered Office at

Jain Plastic Park,

NH No.6, Bambhori Jalgaon,

Maharashtra - 01 ... Applicant
Vs

Mr. Anurag Goel

Resolution Professional of

M/s. Shree Ambika Sugars Limited

Eldorado, 5" Floor, 112,

Nungambakkam High road,

Madras- 34 ...Respondent

CORAM

Justice (Retd.) S. RAMATHILAGAM, MEMBER (JUDICIAL)
ANIL KUMAR B, MEMBER (TECHNICAL)

For Applicant : K. S. Raviciindran, PCS
For Respondent r Anant Meiathia, Advocate

Order proncinced on 27" June 2022

ORDER
Per: ANIL KUMAR B, MEMBER (TECHNICAL)

The application under consideration is filed under Section
60(5) of the Insolvency and Bankruptcy Code, 2016 read with Rule
11 of the National Company Law Tribunal Rules, 2016 by the
Applicant seeking relief as follows:

3 (a) To direct the Respondent/Resolution Professional to accept
K the claim of the Applicant



(b) To pass such further orders or directions as deemed fit and
proper by this Hon’ble Bench in the Interest of Justice.

2. Before venturing into the facts of the present case, it is seen
that the Corporate Debtor is admitted into Liquidation vide order
dated 20.06.2022 by this Adjudicating Authority. At this Juncture,
we are inclined to direct the Applicant herein to take its claim
afresh before the Liquidator of the Corporate Debtor in accordance
with Section 38 of the Insolvency and Bankruptcy Code, 2016
within a period of 2 weeks from the date of this order. Accordingly,
the Liquidator of the Corporate Debtor is directed to consider the
claim on merits and if the same is rejected by the Liquidator the
applicant is set at liberty to approach this Adjudicating Authority
under the relevant provisions of the Act. Hence, the prayer as
sought in the present Application becomes infructuous and

accordingly IA/1264/2020 stands dismissed. No order as to

costs.
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MEMBER (TECHNICAL) MEMBER (JUDICIAL)



